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GOVIRNMENT BILL
THE INSURANCE LAWS (AMENDMENT) BILL, 2008

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): Mr. Deputy Chairman, Sir, I rise to move for leave to withdraw the Bill further
to amend the Insurance Act, 1938, the General Insurance Business (Nationalisation) Act,

1972 and the Insurance Regulatory and Development Authority Act, 1999.
The question was put and the motion was adopted.

SHRI JAYANT SINHA: Sir, I withdraw the Bill.

STATUTORY RESOLUTION RE.: DISAPPROVING THE INSURANCE LAWS
(AMENDMENT) ORDINANCE, 2014 (NO. 8 OF 2014)

AND
THE INSURANCE LAWS (AMENDMENT) BILL, 2015-- Contd.

MR. DEPUTY CHAIRMAN: Now, already the Statutory Resolution was moved

and the mover has spoken also. Now hon. Minister will move the motion for the Bill.

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): Mr. Deputy Chairman, Sir, I rise to move:

“That the Bill further to amend the Insurance Act, 1938 and the General Insurance
Business (Nationalisation) Act, 1972 and to amend the Insurance Regulatory and
Development Authority Act, 1999, as passed by Lok Sabha be taken into

consideration.”

The Insurance Laws (Amendment) Bill, 2015 which was passed by the Lok Sabha
on 4th March, 2015 seeks to replace the Insurance Law (Amendment) Ordinance of 2014.
The Bill proposes amendment in the Insurance Act, 1938, the General Insurance Business
Nationalisation Act 1972 and the Insurance Regulatory and Development Authority
(IRDA) Act, 1999. Mr. Deputy Chairman, Sir, these Bills have been under consideration
in this House and the other august House for a very long time. They represent the

hard work and the commitment of many distinguished Members of both Houses, many
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distinguished public servants and it is, in fact, a matter of great significance that we are
here now assembled today to consider this Bill for passing. As one generation changes
and another generation appears, the wheels of democracy move on and it is because of
the wheels of democracy moving that we are poised here today to consider this Bill.
The Insurance Laws (Amendment) Bill, 2015 is passed by the Lok Sabha. It is aimed
at removing archaic and redundant provisions in the legislations incorporating certain
provisions to provide the Insurance Regulatory and Development Authority of India with
the flexibility to discharge its functions more effectively and efficiently, and enabling
greater foreign investment in the sector through an enhanced explicit composite cap of
49 per cent with suitable safeguards by way of mandating Indian ownership and control.
The Bill provides for the following: To enhance the cap for foreign equity investment in
an Indian insurance company from 26 per cent to 49 per cent with a safeguard of Indian
ownership and control, to insert a definition of ‘health insurance business’ inclusive of
travel and personal accident cover, to empower IRDAI to regulate amalgamation and
transfer of insurance business, to make provisions for absolute and conditional assignment
of life insurance policies, to insert a provision so as to provide that the insurer shall be
responsible for all acts and omissions of his agents, including violation of code of conduct
and be liable for a penalty which may extend to ¥ one crore, to make a provision for
prohibition of insurance business through multi-level marketing, to make a provision
relating to appointment of surveyors or loss assessors and make them subject to a code
of conduct, to enable mandatory underwriting of third party motor vehicle insurance by
insurance companies, to incorporate provisions to enable insurance companies to raise
capital through new and innovative instruments, to enhance the provision relating to
penalty and punishment for contravention of certain provisions of the Act and to make
provisions for an appeal to the Securities Appellate Tribunal against orders issued by
IRDA. I will say that the original Bill which was initiated in the Rajya Sabha in 2008
was considered by the Standing Committee. Eighty-eight amendments were brought
forward. Additional amendments were then brought forward by the Government of-the-
day at that time. Then it was introduced by us in this august House in August, 2014.
It was then referred to the Select Committee. The Select Committee brought forward
several other recommendations, all of which have been included in this Bill which is now
pending before this august House. This Bill envisions incorporation of enhancements in
the insurance laws in keeping with the evolving insurance sector scenario and regulatory
practices. The proposed amendments will enable the regulator to create an operational
framework for greater innovation, competition and transparency to meet the insurance

needs of citizens in a more complete and subscriber-friendly manner. The amendments
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are expected to enable the sector to achieve its full growth potential to increase insurance
penetration from its level of about 3.8 per cent in this country to six per cent and higher

and to contribute towards the overall growth of the economy and job creation.
I would urge all the distinguished hon. Members to support the Bill. Thank you.
The questions were proposed.

MR. DEPUTY CHAIRMAN: Now, the Statutory Motion and the Motion for

consideration of the Bill are before the House and are open for discussion.

Now, Prof. M.V. Rajeev Gowda. But, remember, the time allotted is two hours.

Every party should adhere to its allotted time.

SHRI DEREK O’BRIEN (West Bengal): Sir, we have moved the Statutory

Resolution. So, we need an extra time... (Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, we have to discuss both the

Motion and the Bill. So, we need more time... (Interruptions)...

MR.DEPUTY CHAIRMAN: Okay; wehavedecided fortwohours... (Interruptions)...
Mr. Gowda, you speak.

it XTI IRATA (JTR TSI S AN Felde BT H 2, S9! W Yo T8 &
SITY| 19 Statutory Resolution aTeli ®1 T SITYT A1 Hetde HHS! aTell B! ¥I faam Svl

PROF. M.V. RAJEEV GOWDA (Karnataka): Sir, any discussion on insurance in
the Indian context must begin by paying attention to the issue of why Indians like gold.
Every Indian likes to have gold earrings, gold nose stud, gold Mangalsutra, etc. This is
not just because people like jewellery. It is because gold serves as a form of insurance.
It serves as a store of value that can be encashed in times of difficulty. And that really is
the purpose of insurance. But the problem with using gold as a mechanism of insurance
is that we get emotionally attached to it; nobody wants to sell any of these items that they
have inherited or has been bequeathed by their parents. It is imperative that we come up
with financial instruments that allow people to have risk-spreading mechanisms that are

just like any other financial instrument in the larger market place.
THE VICE-CHAIRMAN (SHRI P. RAJEEVE) in the Chair.

Sir, one of the greatest achievements of the UPA Government in the last ten years

was bringing 14 crore people out of poverty. That is the crowning achievement of the
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UPA Sarkars from 2004 to 2014. Sir, it has been achieved through multiple ways. But,
at the same time, as we are bringing people out of poverty, because of India’s healthcare
expenditure patterns, we are also seeing that people can fall back into poverty and that is

a matter of tremendous concern to each and every one of us.

Sir, in India, 70-80 per cent of any healthcare expenditure is borne by people
themselves, because the public systems that we have established over the years have
not been able to address the larger challenges of people falling ill. When this happens
or if some family faces an illness which is severe, they lose their land, they lose their
house, they lose their property and their children are sent to work as maids resulting in
droping out from school. The kind of devastation that one illness can have on people
needs to be seen to be believed. We have to address that. And, I am proud to say that the
UPA Government, through our own efforts, started the Rashtriya Swasthya Bima Yojna,
Kisan Bima Yojna and, through numerous such initiatives, tried to address this problem of
insurance. We tried to provide insurance to those who fall ill so that they will have some
resource to fall back upon. The Rashtriya Swasthya Bima Yojana has been praised by the
World Bank and the UNDP for its extraordinary success. It has significantly reduced the

out of pocket expenditure on health of the Below the Poverty Line families.

Sir, I am happy to see that the NDA Government is continuing with the spirit of
these insurance programmes that the UPA had initiated. From the latest Budget Speech
of the hon. Finance Minister, Mr. Jaitley, we understood that he is going forward and is
trying to establish a social security net and, as a part of the social security framework, we
have the Jan Suraksha Yojna which is, really, a continuation of the kinds of programmes

that we set up to ensure that the poorest of the poor have access to health insurance.

Sir, if this Jan Suraksha Yojna has to be something concrete—not one more of NDA’s
U turns that we have seen so many of and have made us dizzy — it has to be followed
and matched with a competitive insurance market and a vibrant insurance market that can
also step in and provide the kind of coverage that deductions in tax proposals are meant
to compensate for. Sir, if you look at the health insurance in the country, we had some
element of health insurance amongst those who were employed in the organized sector.
But this is only a small fraction of the entire population. As a result, more than 90 per cent
of the population is without significant health insurance. Sir, this is something that we
have to go beyond and this Bill is a move in that direction. It is trying to ensure that a large
number of people have access to health insurance cover. That is what will be triggered by

the competition, by the inflow of capital that this Bill enables.
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Sir, when we think about India in purchase-power parity terms, it is the third largest
economy in the world. We are very proud of that achievement, which is an achievement
that has been built on the contributions of the UPA Government and our previous
Congress and other Governments since Independence. That is the kind of financial status
that we have achieved on the global map. But even in this third largest economy, we have
large numbers of people who are not included in the domain of various kinds of financial
instruments. Towards financial inclusion, we have reached out and given bank accounts,
we have given employment guarantee and numerous other initiatives which are being
planned and executed under the current Government as well. But financial inclusion is
not just credit. It is also knowledge to plan one’s finances, knowledge to invest, and,
most importantly, for the poorest of the poor and for everybody, it is the ability to have
access to insurance instruments that will enable people to diversify risks and smoothen
out and mitigate the fortunes and misfortunes of life. For this kind of a global economy,
we find that India is ranked 40th in terms of insurance penetration and 79th in terms
of insurance density. We have to improve. And that is what this Bill is aiming to do, to
ensure that enough capital flows into the economy which will ensure that numerous life
insurance and general insurance companies have the capital that will enable them to be
profitable, that will enable them to reach out to underserved populations and to ensure that
the insurance net extends to every single Indian, rich or poor, man or woman, anywhere

in the country.

Sir, there are some concerns though. One is that this money, that is coming in
through the extension from 26 per cent to 49 per cent for foreign capital, actually goes
towards the insurance company’s growth, rather than becomes just a windfall profit for
whoever the promoter was until now. I am sure that the Minister will ensure that the latter

will not occur.

Sir, I would also hope that the Minister can assure us that when framing the rules
under this law, ownership and control aspects of this insurance sector will be made
congruent with the Companies Act and associated laws which are relevant to insurance

company ownership as well.

Sir, I want to move on to the issue of reinsurance. The UPA Government had appointed
me a Director of the General Insurance Corporation of India, India’s reinsurance company.
Sir, I have some knowledge of how well that Corporation has done over the time. But,
reinsurance is not just really in a national scope. It is international in scope. We have to

ensure that our reinsurance companies can play in global markets, foreign reinsurance
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companies can similarly enter and insure our own insurers. So, for this to happen, it is
important that the General Insurance Corporation also gets fresh equity and that it can
use its equity not just to reach out internationally but also to reinsure companies that are
working in underserved India, in rural markets, etc. It is possible that if we bring in these
kinds of changes, if reinsurance companies, including GIC, get fresh capital infusion, that
India can become a significant reinsurance hub as well. India already has an opportunity
to be an international insurance hub given the vast market that is underserved in our own
country. But as we increase our insurance coverage, it is extraordinarily important that
Indian ownership is maintained, essentially, that 49 per cent capital, thereto. The fact that
numerous types of investments come in under the guise of portfolio or institutional or
FDI, all of these are to be paid detailed attention and that we do not cross that 49 per cent
limit. I think that is going to be addressed. It has to be addressed and should be enshrined

in this law, as well.

Sir, insurance depends on diversification of risks and by making India open to more
resources, more companies, by opening our markets to other companies to diversify
our risk, their risk here and our companies to play in their markets, we will actually be
strengthening the global financial system in the context of insurance. There is much
more that we want from these whole moves. If you look at farmer suicides, why do they
take place? They take place because farmers have gone to moneylenders and borrowed
at exorbitant, usurious rates. They are under pressure to pay back, and under social
pressure. Why do they go to the moneylenders? Because the formal banking system is
not addressing their needs in a timely and appropriate manner. They have fallen to the
clutches of moneylenders. Unable to bear the shame and pressure of having to repay what
may be a small paltry amount to all of us, they go out there and take the extreme step. Itis
extraordinarily important for us to ensure that agricultural insurance markets emerge and
are developed, which is possible if this kind of financial infusion comes in, if the expertise
that these companies have, in terms of financial insurance markets, for agricultural and
rural produce. If those are introduced, then we will be able to make a huge difference to

the lives of our rural brethren.

Sir, there is another reason why this is an extraordinarily important move. As one
world, we are worried about climate change. We are worried whether climate change
will result in all kinds of severe storms, natural calamities, and numerous risks that have
not been factored in, in our own calculations going forward. India, with all its diversity,
in terms of topography, geology, local climate zones, we are still the most vulnerable

among the countries to global climate change and its impacts. It is, therefore, vital for us
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to have insurance mechanisms that will cover the kinds of potential changes that would
occur from global climate change. The NDA Government has talked about setting up of
an adaptability fund. This is partly as a result of the unseasonal rainfall and the damaged
crops; that we have discussed in this House and even in Lok Sabha. Sir, for this, insurance
can play a huge role and that is why it is important to ensure that this Insurance Bill goes

through and more funds come in to strengthen the sector.

Similarly, we all know that insurance is sold by agents and it can be a generator of
employment. There are a large number of people who can be trained, who can be educated
to go out and penetrate rural markets, underserved markets and ensure that insurance is
bought as part of a package of various financial instruments. That is where the Minister
can pay some attention, can work with the Minister for Skill Development and ensure that
numerous other people, especially, those from Dalit and Adivasi communities, women,
other backward classes, people who have the capacity to connect with rural India and
underserved population, are given special training, so that they can be absorbed into this

sector and can play a vital role in the spread of insurance.

Sir, the hon. Minister of State for Finance spoke very nicely at the beginning of his
speech about generational change. He was possibly trying to refer to previous generations,
who were not supportive to this particular Bill. Think about the tragedy. In 2008, this Bill
could have been passed. Millions of Indians could have been brought under the insurance
net. But we did not succeed in doing that. We were delayed and delayed. Those on the
other side, when, they were on this side, found all kinds of reasons to come in the way of
financial inclusion of insurance, protection and risk diversification of the poorest of the
Indians. Is this something that we should be proud of? I am glad that they have come to
their senses. Unlike them, we are not going to take U-turns. We are going to ensure that
we are going to support this Bill. It was our idea, and we are very happy that they are
also taking this idea forward, and they are extending financial inclusion, insurance to the
poorest of the poor, creating social security. ...(Interruptions)... Yes, Sir, exactly. So, I

don’t want to go back into all that. Let me move forward.

Sir, through you, I do want to mention one more thing. The Minister of
State for Finance and I are old friends. We entered graduate school at the University of
Pennsylvania at the same time, 30 years ago. So, Sir, through you, I want to mention that
he should convey to his leaders that passing this Ordinance, when we had finished the
Select Committee process, and were going to discuss it and pass the Bill in this Session,

was not an appropriate thing to do. It may have been used as a signal to global markets and
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to capitalists and everywhere else, but what was the signal that it sent to us, the Members
of this House? It was not a signal that respected us, or gave us the due that we should have
been given. [ hope he will convey to his party and his leaders that this is not the way to go
about building a consensus behind moves behind which there is a significant consensus

already in Parliament and in the larger economy.

Sir, with these words, I want to commend the Minister for withdrawing the Bill,
and ensuring that due constitutional process is followed, and that this Bill, once it goes
through, will ensure that insurance will be available to every single Indian, the poorest
of the poor, in a manner that will be part of a portfolio of financial inclusion instruments,
that will make sure that no Indian will ever have to go below the poverty line once again

in our lifetimes. Thank you.

DR. CHANDAN MITRA (Madhya Pradesh): Mr. Vice-Chairman, Sir, needless to
point out that I rise to support the new Insurance Laws (Amendment) Bill, 2015. The
preceding speaker, Mr. Rajeev Gowda has rightly pointed out that the Bill has gone
through a lot. It was first moved in 2008 by the previous Finance Minister, Shri P.
Chidambaram. It went to the Standing Committee, which had reservations on some of the
major provisions, and did not accept what was proposed in the Bill. And, now, we have
come a full circle. The 2008 Bill has been polished and streamlined, and is here, through

a Select Committee of this House...

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): You were the Chairman of that

Select Committee.

DR. CHANDAN MITRA: Yes, Sir. Thank you for reminding me. You were also our

esteemed Member of that Select Committee.

Actually, the next point I wanted to make was to thank the Chairman of the
Rajya Sabha and all Members here for the trust and faith they reposed in the Select
Committee of 15 Members, of which, many of you are present here. But, in many sittings,
which spanned Delhi and Mumbai, we met almost every stakeholder concerned, and we
worked — Mr. Vice-Chairman would agree — fairly hard. We may not have been able to

meet each and everyone, but we did gather from a cross section of the people...
THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Silence, please.

DR. CHANDAN MITRA: ...A cross section of opinion of insurance companies,

foreign insurance companies doing business in India, foreign insurance companies waiting
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to come to India, trade unions of various insurance companies, banks, and other financial
institutions, individual experts. So, in another words, Sir, I would like the Members to
know that this Report of the Select Committee painstakingly prepared by the Rajya Sabha
Secretariat, under our guidance, is a very composite and comprehensive document. It
incorporates the whole plethora of views. Some of them are conflicting views. In the
Select Committee too we had differences of opinion from ideological or procedural view.
And, that also enriched the Report of the Select Committee because even those Members,
who submitted the notes of dissent, had enriched the discussion by making very, very
important and valuable points which have brought out the diversities. At the same time,
we have tried to narrow down all those diverse opinions into a composite whole and
present a Report, which I am very happy to note that the Government has accepted in full.
And, the Bill, which is before you, represents all the work that we have done in the Select
Committee. [ am grateful and thankful to the Government for appreciating our Report.

...(Interruptions)...
THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Silence, please.

DR. CHANDAN MITRA: There is not much to be said on this. I am very happy
that Mr. Gowda has already outlined all the major things and all the benefits that this Bill

proposes to bring.

You see, this is a big debate as to why we need to raise the FDI cap at all. It
is true that the penetration of the insurance sector, as a result of the 26 per cent FDI that
was allowed, has increased. The people have really been benefited. These were issues
that were, obviously, raised. We have tried our best, in the Select Committee Report, to
address it. And, these things stand as a document of Parliament, before us. Let me tell
you why it is felt that this Bill, if it becomes law, will have a significant... (Interruptions)...
Of course, I mean when, not if, it becomes law. Both these Members were the Members
of our Select Committee. So, you can understand the enthusiasm to see that the Bill is

quickly passed.

Sir, as I was saying, what are the benefits? I am not going to go into each
and every point. But, on this issue of health care, this country has a serious problem.
India, as it is, is an under-insured country. But, more seriously, nothing scares us than
the under-insurance in the health sector. The facts are startling. The IRDA has done
a lot of research on this. I quote their findings, “About 4 per cent of India’s GDP, or,

about rupees three lakh crores, in a year, is spent on healthcare. Out of this, the health

insurance is just about ¥ 20,000 crores”. This means that the remaining amount of rupees
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two lakh eighty thousand crores accounts for personal expenses of this country. You see
the discrepancy. In a country, as poor as India, you have an amount of rupees two lakh
eighty thousand crores being spent by individual citizens to look after themselves and
their families because there is no healthcare cover. The NDA Government, under the
stewardship of Prime Minister, Shri Narendra Modi, is trying to rectify the situation with
accident insurance schemes and other low-cost insurance schemes, which have just been
introduced. But it will take a long time. And, there is a limit how much the Government
alone can cover, or, should cover. But unless the healthcare sector is adequately funded,
I don’t think that it will be possible to fill this crucial gap. So, what is the advantage of
increasing the FDI from 26 per cent to 49 per cent? You know, when the FDI was first
allowed, the premium, in terms of the size of the industry, was very low at% 19,513 crores,
in 1999-2000, when the sector was opened up. It was ¥ 19,513 crores in 1999-2000 when
the sector was opened up. However, the industry has grown from that time. In the last
14 years, with the infusion of capital, the foreign capital now stands at X 3,64,420 crores

of premium, which is being collected now.
SHRI TAPAN KUMAR SEN: From where?
DR. CHANDAN MITRA: From the people. The sector has grown.
SHRI TAPAN KUMAR SEN: It didn’t come from abroad.

DR. CHANDAN MITRA: No, no. It has come from both, because new companies
are there and new products are also there. Let me outline before you all that. I am

outlining all that. ... (Interruptions)...
PO AT S : 18X A $Hol 9 M7 ... (FILH)....

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Yes. Please proceed.

...(Interruptions)...

DR. CHANDAN MITRA: Sir, I would request the Members not to disturb.

...(Interruptions)...
THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Please do not disturb.

DR. CHANDAN MITRA: Everything is there in the Report.
THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Okay, okay. Please proceed.

1. e = : 9rEr § 921 oAl <9 & 2fex | Y Tl 31 @7 Bl Ug W
AT (Faeg™). ..
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THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Please be silent.
SHRI NARESH GUJRAL(Punjab): Sir, this is not fair. He needs your protection.

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): No running commentaries,

please.

DR. CHANDAN MITRA: No; I am sure, Sir, that they will get their chance to
object.

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): You proceed please.
DR. CHANDAN MITRA: So, I think it is not fair to disturb.

Sir, according to the IRDA projections, now, there is a serious need to increase
insurance penetration in this country. The IRDA hopes that with a GDP growth rate
of a modest seven per cent — not exaggerating, it is very achievable— the insurance
penetration can increase to 6 per cent from the present 3.17 per cent. It is very low, as
I told you. The general insurance penetration can increase from 0.78 per cent today
to 1.21 per cent in the next five years. Now, Sir, what is the capital required to enable
this expansion? To enable this expansion, the life insurance industry over the next five
years needs T 44,500 crores. And, the FDI inflows during that period would translate to
% 21,805 crores, at 49 per cent. Without this, ¥ 21,805 crores coming in as FDI, we
cannot achieve the target of Rs.44,500 crores, which is required by the insurance sector
over the next five years. That is why, Sir, the need for increasing the FDI limit arises,
because without increasing the FDI limit, this would not flow into the country. Sir, there
are many other points, because the issue all along was: Has this 26 per cent given to us
enough? Has enough FDI come? Ifit has not come, why increase the limit? Sir, the fact
is that 26 per cent was the beginning. Without that, nothing would have happened. The
UPA Government must be complimented for opening the gates so that this FDI started
coming in. Now, having come in, I think it is devolved upon all of us, Sir, all parties
concerned, to now make a clear assessment of what has been the quantum, what the
requirement is and take a composite policy, and this Bill reflects that composite policy

requirement.

Sir, I mentioned to you about healthcare, which is a very serious issue.
Another point that has often been made is that the Indian insurance industry is perfectly

healthy and stable. An Organisation like the Life Insurance Corporation has given full
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support and we all have faith and trust in the LIC. So, what is the need? Why do we
need more and more insurance companies to come in? Sir, let me tell you, I think I was
quite struck that during the Select Committee deliberations, the Chairman of the Life
Insurance Corporation not only stated that he welcomed the increase in the FDI cap but
he also pointed out in a written note that when FDI first came in, that compelled the LIC
to think of newer and newer policies and methods to garner more premiums to retain
their market dominance. Sir, competition often helps older companies and established
organisations to remodel themselves. Without the challenge, without infusion of new
blood, companies tend to stagnate. We have seen this, particularly in the public sector to
a great extent, happening again and again. So, not everybody— I cannot speak on behalf
of all other Members of the Select Committee— but certainly, I must tell you, I was very
happy when the LIC authorities said that “we have no problem about FDI; in fact, we
welcome the increased FDI which will actually help all of us provide better services to

the people of this country.”
Sir, the problem of penetration ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Silence please.

...(Interruptions)...

DR.CHANDAN MITRA: Thereis a genuine problem of penetration because the rural

parts of this country are hardly covered. What is required to cover ...(Interruptions)...
7} fRFR9 721 (STR U ¥): UARNTS ! BT IR (el ATGH 87 ... (TAET)....
THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Let him complete please.
1. F& AT : S ARE & 3718 el oI =Ryl ..(aeT). ..
THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Chandan Mitraji, try to conclude.
31, g fiE: 97, onfl 4l <1gH Bl .. (aE). .

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): There are fifteen minutes for you.
There is one more speaker from your party. Actually, we have to complete it within two

hours.

DR. CHANDAN MITRA: I was talking about rural cover. Now, what is required
in rural cover? Sir, in a large part of India, there is no insurance company office. Opening

up offices, employing agents and others to propagate insurance is a costly affair. That is



476 Statutory [RAJYA SABHA] Resolution

why, despite all the resources at its command, even LIC has not been able to cover the
whole of this country. And we are all agreed that rural India and the farmers of India need
far more protection than farmers in many other countries of the world. Mr. Rajeev Gowda
just mentioned the point that the vagaries of the climate on which our farmers depend

(Time-bell rings) have been all the more reason why they require this cover.

Sir, the general insurance sector in India was totally under developed. General
insurance means other than life and health. In this area particularly, there is a need to
open up the re-insurance sector. Sir, the re-insurance sector in India is almost at its
infancy. This Bill actually provides for the opening-up of the re-insurance sector and
allows Lloyds, the re-insurance platform of the world, to open its offices in India and to
develop the re-insurance market so that bigger companies can share the risk of general

insurance. ...(Interruptions)...
THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Please conclude. ...(Interruptions)...

DR. CHANDAN MITRA: Sir, there are many more points. I am sure, Members
would have followed this very closely because it has been before us for nearly seven years
and this whole debate has been going on. I will conclude, since the Vice-Chairman is

insisting that I should conclude.

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Because the Government is

insisting to conclude the discussion within two hours. ...(Interruptions)...

DR. CHANDAN MITRA: As I told you, we have gone through this a lot, and I
would urge the Members really to go through the Select Committee Report. Many of
your doubts and questions — if you still have any; I don’t think there should be any —
will be clear. I will conclude with just one point. ...(Interruptions)... Very often, it has
been said why India is opening up in the insurance sector so much. I want to tell you why
we need to. I will just read out a few figures related to the percentage of FDI allowed in
insurance sector in other countries. Japan, 100 per cent; South Korea, 100 per cent; Hong
Kong, 100 per cent; Vietnam, 100 per cent; the United Kingdom, 100 per cent; the USA,
100 per cent; Australia, 100 per cent ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Mitraji, there is one more speaker
from your Party.

1. g+ 4= : Sir, [ am just concluding. One minute. WX, 30+ <91 & forg aat
Bl &, AT Il 89 RIh 49% WR &1 Ugd 81 IHBT DR AN 7 51 ATl b g1 gdTe]
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gl ...caaem)...

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Please. ...(Interruptions)... Please.
...(Interruptions)... Mitraji, please try to conclude. ...(Interruptions)... Please. He is

making some points. ...(Interruptions)...

S1. ded 1 : 91, 59 D] i1 B, T4 A A .. (@ELH).... 3R
JMYPT IS ATl &, TN 7T IR | 3T FTT=T 7Ol dlet SNSTU, are SR, <ifer a1t
1 A A1 BT G AT S A8 AT H e ST b I8 FAT ARIBT 81 AT & o6 89 gAX
DI 1 BT Gl & LN .. (FALH).... § def I&T 2T, AR T 100% R 7, Indonesia,

80 per cent; Malaysia, 51 per cent. Members will be pleased to know that even China is

50 per cent. So, it is across the board that foreign direct investment in the insurance
sector has been welcomed because it is only through that resources are coming, not only
in the insurance market but in the other sectors as well. It is because insurance is a
long-term gestation investment. In fact, insurance companies are able to invest in long-
term infrastructure, infrastructure bonds and other development and funds required for
the development of this country. So, Sir, with this I can say that I am very proud now
that the report has been produced by the Committee, which I had the honour of chairing
and other Members were there and in broad agreement we have done that. I request the
House to unanimously pass this Bill that has been brought by the Minister of State for

Finance. Thank you very much.

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, I have a point of
order. Yesterday, the hon. Minister, Arun Jaitleyji, had categorically quoted and stated
that people who belong to the Select Committee, particularly, the Chairperson of the
Select Committee, cannot talk on the Bill. Is it not that what was said yesterday?

...(Interruptions)...

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): That is the motion on Select
Committee. That part is over. Renukaji, that is on motion on Select Committee.
...(Interruptions)... This is discussion on the Bill. ...(Interruptions)... Every Member

has a right.

ArITS T 3iR Sifrm1Rar w30 (sht araR =ve TI'N) : 98 AT 39 Alae B
EEaREE

SHRIMATI RENUKA CHOWDHURY: Yes, Sir. But it was categorically
stated that Members on the Select Committee and the Chairperson cannot speak.

...(Interruptions)...
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THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Madam, actually Members to
be proposed to the Select Committee. ...(Interruptions)... Please. ...(Interruptions)...

Chandan Mitraji, please.

SHRIMATI RENUKA CHOWDHURY: The Chairman is competent authority, he
will tell. ...(Interruptions)...

DR. CHANDAN MITRA: She is very unhappy that ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Please take your seat.
...(Interruptions)... Renukaji, please. ...(Interruptions)... Actually, that is Members to
be proposed to the Select Committee. But the Chair correctly stated that there is no
specific rule. That is why the motion is not infructuous. The Chair gave a ruling at that
time. Now, this Bill is open to the House. Every Member has a right to speak on this.

...(Interruptions)...

SHRI BHUPINDER SINGH(Odisha): Not every Member is allowed to speak.

...(Interruptions)...

THEVICE-CHAIRMAN (SHRIP.RAJEEVE): Thereisasystem. ... (Interruptions)...
That is open. ...(Interruptions)... Yes, Ram Gopal Yadavji. ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: The tradition and decorum of this House
has been that the Chairperson of any particular Committee, will not speak on that particular

subject in the House. That has been the practice. ...(Interruptions)...
THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Shri Ram Gopal Yadavji.

1. I T ATE (IR UL : 2191, H 1 A1 de= {3 Sft ol g a7 2l
I FT DR VAT o7 T T, S UHSIRATS Bl bU 26% A TGHR 49% Bl ST A a8
SATET U9 81 SO 3R 9 U9 IR )l 3R 316 SAThl § I SR I Hax &l
Wmﬁr@ﬁw%‘*?aﬁsmdmg Committee on Finance Qﬁ,wﬁwwﬁu‘s’m
o7 o D! TGIAT A SMYI IF HHST 7 1 HET, I Fdh] Rolae B gU, I8 1 D!
g & forg € amar mar 71 IR I8 8, 2007 # S UHSISTS o, 98 SWNY Haex H
3,314 BRI U T 3R YIS 4.6% 2T

2012 H UHSIS 7,648 BRIS B 7T 3R U I T BR 4 YR 8l T AP 918
2013 § I8 TS BN 3.9 URNC Bl AT 3T A= AR o+ fae=7 €11 | was a
Member of that Committee.
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1. deH fiEn: W), ...(caum)....
1. I YT I1ed: 319 A gR1 a1 A A1 .. (ae ). ..

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): You had made your point.

...(Interruptions)... You had made your point.

1. I/ MUT A1 SAY, H I $8 81 § [P I8 WARM T4 © b Thelars
IR I STRAT, A1 g YA UR 399 R8BI 91d 81 SR A ST YTsde H¥=IeT & AT 918X
P HHINT ©, T iU DI T B & AV 8 d1 T8 G X 81 =, lfhT 3H A1 Bl
19 959 & fofg, ITPI HaR PR $ oIy STET S 81 PR T8l 8l $9d e
ICERGERGIR] QT’BTI%@ Y fRATT ®1 The real fact is that LIC continues to dominate the

market both in terms of premium income and number of policies. It has a market share

of over 75 per cent in premium income and 84 per cent in the number of policies during
this period. The total premium income of LIC stood at ¥ 2,36,798 crore registering a
growth of nearly 14 per cent. It settled 99.68 per cent of maturity claims and 99.3 per
cent of death claims. This claim settlement record remains unmatched in the world.
ARY ST BT gaT & MR H S 91l $I bE 81 g H AUD fAGAP P UIRT BH H Bl
U7 ET a7, WAfP S HFIS I8l SR, d e daRe HHES &1 d I8l ¥
31aeh HIFHERT 1 of SRR, Tretl SR 3iR 3T S9aT $o famrs 78 Jad| I8 RAfd g
...(TGET)....

AR, H SIT&T bS] IR el SI1 ATl gl H I8 Geid <1 aedl g [P g9 qdex 4
S ot 3T X, I HRe AaeR $ (AU B @awel BINYI Bad S P oy sgaven
HINTTI FH-1T H2AT Sl B SHBT ST BV, I8 STox gdid| 3R UAT 31T, 319
T3 ¥R § fb 3 ver v, A anft 1 s o fhdr Sra=t Bel &1 191 B_T Adb, 3BT
SIST BRAT TSI, Rifh 519 Bl BT 19T BRI B, a1 NT Suer 81 9 $8d & b
R 9gd &, a1 NIHTH SATQT BN SHGT HH R WXl W DI ST DI Bl o4 2,
Fife 3t o Bder 2rER § & I BT I €, g DY A% I 8 Tall Bel ST B
DI SIS 81 BRI O 1A I8 8 fob Wl el | Sl IRIq 3f7eH] &, S Hifdes §
TE FHT B, IFH! ATl MR IR 91 § SR UG B BT Saoiii & $i i
DI BT I ITIY AR AR 2

TSl 3R SRS Bl S IR BHIST ©, S9! Sl ¥ horerd 991 B B 8,
I SR 7] e B Sl HTAC HFIAIS & SiR Sl TIgde H=Iof RN, I W I AR
BT ATfY| QT Tl EIFT AR T b §ARY il ¥ ©, Sif Ta-HE & SIS &, Sd
foTg arefeT erci 21 oIk <) Sil HF=iIsT 371 RE] &, I 2t 37T 811 YS! 891 98
ST AT Bl Sl B 4 ATEd -1 T8 el A1 fF &1 verd vty & A s fagse
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(S, ]9 ¥TTet A1<d |

ARG BRI DU o b U TSl A U s fhar ®1 A S 916X B huf €,
T Y I P IIREFAR P 77 PIs 59 I8 Bl A B Ahl 82 T 78] B Thd! 2
e § TSl Uh ST Hel, dfewd ST fohaw ufeetd qust & fore, g9pReaar & foarg
A Bl © 31K 31T 39 HUfTAl Bl ATHR TAMNSH! Bl ARA DI IR o I8 &l T8
BUAT ATET AT BT ASHl 7 dTell BU g1 FqH Sl ArEl Yoied & B &, d THIT
BIHN 3Tl IS T IR Tl S & 3R by 9 9ok 81 i &1 399 Sa7 farfd woss 9
Ig 3BT 81 I 81 Y A9 W1 R-eR B4 81 W81 &1 g & e o # 3941 far1y
fopam 1 o1 b Ur /T B, ST TAATS DT A BINTYI 3R T &l HRAT
e & — 99 UfTaq B IR <9 <2 ¥, a1 RIY, Y &9 o1 B ff |7 9 €, o1
AT H B

U H 99 W & STAuHCd g ¥, IIHREFAR H SHBI AN BT SH1 A1fey)
gdT gl b J41 a1 F AT IR BT ool B gbraiy § o eI, I8 Tl '
IRy

JMIHT S AT, Insurance Regulatory Development Authority (IRDA) g, ENEdS
TIRAA T HAT DI 71 {327 T oM I/ Y |l HIfST B AL g1 gAD! AT Al
effective d41gV T EW reconstitute aﬁﬁrq 3R 3@ PV g ke B AT Eﬁﬁrm,
Rt 39 d)e @ 4ife R g1t 38 b 3 S huf=i €, 3 STmaRor & f&d & forg samer
B B, 7 6 gg & o & forl

HEIGY, AN &b A H ATADBIG &, D! F Tk AT TG T8l gl Al & 79 3
e ATIHT B b B bufrar Vil 8, S g wR & g <=1 4 €1 72, afc oo Ser |
&1 3719 AT & HIFfRM &1 U1 AR TS| 3R d I8f 3MhR PV Badl, Al a1 $9P (17
S 3B 39 ONE DI R B JIwRT BT TS T, VAT BIs mechanism TR T 7,
R Irgt & @l & WA &1 947 3iR ST maturity of policy 3T, I8 Sd! fiet 11T,
ITH PTS FUAT T 81?2 1) TASMST BT 11 3161 Reed & foh 3R 31uah &Is 1497 8,
ST 3TYHT S JHT BT ARG HHIH <1 8, SUY U8l AT a1 3l 6 bl
ARG BT MY TRIT W Y iR S 1 31 31Ras shifgs <91, 96 $o oA
P 3R AP JBISc H I Il S 371 dfedr Ried & & smusd! ol fadl &
U TR ST 81 RS M BT S 81 UHT BT €, 3TYHT QRT U1 J199 < A1 3Th
BISC H Ugd ST 81 IR I8 ATH 81N, AT AR Pl S T4 BN <lfeT, =
= aTET ST § AR SRR ¥, SR VAT T RET R fh s pufai p i w — faa
1 9T 81 B ¥8T B iR § Ar8d1 g, A1 3201 ¢ {6 oy Sl 9red B, 91 81 a9 8, a1 Sl
g, U & & 7 LTI B )| B, S 3 AIE B, 39fory H e |
WWW%%WWW%W,WWWHOW%I premiumtl’%’éﬁﬁ'[m
& oI SHH FIAT SR B 3R ¥l Haex H Afd 3 Ad AN Bl gD A9 Ugd
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b, I 9T Hax 81 b, I8 SISl 8191 A1RTY| Sl IIeal & A1 H =i FHTE Bl
FUCREIC]

sft ¥RT T1eq (FER): 9159 TJIRAT |AIEq, ... (FAUM)... IJ IHR S, 3179 fmaa!
HAH PR I 87 ...(FALYH).... JATST 3T T U6 &, S U9 © (b 9gd &A1 & 918 H
ST foh 39 BT BT AR W R Bl...(FGEH)....

HaR iR o dienfiast @it (s I viwx gre): aEeR A S ER g §
ST BN el ST g1 9 H g8l o1 3R d g8l 9, A1 9 gAd e S xd 91 IR
A El...(caaHm). ..

Sl YupehT AeRY: TATE Sff BT Hehe T THST H AT &, I NS | AoIqR I8 3M
S E1.... (). ..

Sugurege (3ft &t Iofta): e 71 TR Sft, 319 317y Aiferg)... (caaem ). ..
il ¥RE I1Ea: AR 1 IATST Bl 781, Igd YR IR 2. (FGLT). ..
IyaHTEge (31t 0. Ity : @S| . (agT). .

# TRE I1ed : AR, AT M M7 Sl 51 B8 I8 A, SqH H Gep &1 A1 ST A1l
g fo g 3 qromR & 91 €T o Aaan a8 a1d § Aar gl onf e Aed s O
o =19 H 50 URC STINF B, AR IBI I Bl iR ISl bl Hl <1 81T Al 31T BIdl
I, A W SRANY S9eY © [ IR & AR S9a! RART H=Td drhd & A1 2
ISR ¥ I8 1 81 AT & A1 aI9IR Ga ATfe-F1ME 3 81 T b IR H 89T 91 98
R o uradl ik Bdl wrdTea # 99 &R g9R I & 9gd AR o1, olfd STl
BT 3R 99 <21 B BT &b aN H MU PET 8, ITd] 8% A8 DI gHMM, a8
M,ﬁ?ﬂ%@%ﬁ?ﬂﬁﬁ%&ﬂﬁwﬁm,ﬁﬁ?{percapitainoomeﬁ@ﬂ—ﬂ:@f
B Fh<ll I T IR-a1Re B

sft S0t Bt (@wERTg): IRT S, 1942 # TR BTod dEdR A .. (). ..

sft ¥R Ied: 3@ IT <@l SI. BAUE), g9 a1 g dl SISt dEd o, offeT I
3SThel STaex 1 1Y &1 Il T8 g8+ Sl ¥ fS3 off 27...(caem). .

sft I iR gwTE: ofh IRe S, Frard Sit fagm ses €1....(saum). .
sft ¥RE I1eq: R 8, SAY I 89 HEll ...(agm). .

IyaHTeger (i 0. Iofta): ©iel
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Y ¥Re FEd: W, § UH 91d By b UeTSHl I FAR I&T &I i WA 8, 3
FTet Svermall @f aTex | gat 78 8, a1 giar § gw=iv var 91 faan €, et 9 et
T & T35 A 3T T M2 26 TR W Al & e MY, 3R 37T & Al 18, 37
3T SHDT 49 HIIS! B TR Bl...(-EH).... 519 d 26 T T81 31T 1 RAT 49 TR 37T SIUA?
..(TALTT).... AT I HET © [ 3177 S R 32 & 3iR 7 ool o1 g, St faem
3R IT@! AR =Sl & IR ¥ MY i I T, A o 4 & Sl IIRAT &, 36! fhad
3ITTP IR HT MM = Bal b g il UifeRiisT 8, S9& defd I8 g da18 iR
SRATE BT, 39D RAaT IS AT 81 2, $9 IR 4 g1 78] a1 B

S TS B, 3T Sk AIRAT P d1d B, 3(F T8 MMTD AT TSqS 91 hd
qreli1? & At e fAflsT =g 81 & Ao ® 5 39 9w ¥ g wrer §1 g A g
T €1 TE1 B f $IR B IR 8 9l <1 397 A1 U &1 A 7 35 1 B1et 3k SR
FTEH| AT, 3R DI STael e ST 1 39 fofg o feaamd T8l 81 wadt smad ur &
&I, A% U A gl & AR AT 31T &1 3791 I YT St 7 Sl a1 dal b SRR
AT ST BT e BI— AT I Teb 1l YeTd b R H dTs feb ¥eTd bl 1 ol 6000
PRI Bl AGG YAATSH B I8 g1 3R Pl I Al AT WISl &1 Y| I8 ATYH et
HISR Bl ...(FAH).... 36T, S§ oG BRIS Al Wb MAB] BIF M2 TS Sl qIex
qrell & foTT 31T STIRY & AT Wiel X8 8, 39 <1 Bl MY g7 78 917 {311 gar
Hedl BT HAcd © & DIy MR 781 R dis @it foucd 781 &, 7 f%hd 31 ot €
TE1 3ueh Ueifera® FAft arel, e ST ATeR Al AN USIA A 8l g9 8 iR 3!
A ITH IS AR IR A1 8 IR RBR Fael A el T8l 81 Al 3R ATIH o1 8 &
AT SIS Bl Sl <@l & g8 I a9d] & 3R S U IR A9 PRl & I8 aToR 4
St | 1 frel wardT 81 Afes 31y a1 @d, frRew, ofg 3 fimRes &) framf e 3@ &
R 3 39T T$1 WY YIS 2921 I8 1 ARGl H 81 BRisl drd H 3 e 94 81 I8
<% B WA S 916 FI g1 Yol &1 I8 b 81 § 50 Aiel & fIQ =1 g, a8
IHB! TS T MR IR G WY AT A1 T8 Dls ARBR AT MY, J3 <1 faward g fob gq
AT T AT B ST <1 89 bl WS 81 OGN $AfeIY A7 379 Hel 8, H g Gk TR
HET g [ PIS AU &1, YT AT WITe BT YSRH, S HY (prelt 112 3l v
fohed a1, I 3eo-g} R H T8l Off X&T g1 Isf Al Abe gqs! dldll bl @D AT
91 X8 o 31 Afediae <t a SuH forar BiaT ® 6 MY st anfaul syt
AT A1 Fiael 2, I8 (2R YA1e SIf SI/A7 81 319! X9 Al Aiaell 8, $ Al 24
U7 BT & 3R AT TRT @D B 819 8l 81 AT vl arrs off forers oid 9 fibeq
T, 98 A1 T8t gefl 8T QT aT-a1 g, O S9d ar X1 9F W WeY B a9
BND JATGH! 8T, IR IDT AICHIIA <&@l Al MRI-TRT §@ R8T 81 WIS, JFBRT WrhH
ol |iaer o1, A1 T Aol STEH! gRT Il 27
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Y 3 3iBR U9IE : oifh U Aidel Ad 7 MR Bl AT, SHHT AATH HTHT e 2|

Nt IRT Feq : IUYA I Fel Fal R Jg W 9 nfore fF A-TAT
e (AET). ..

Suaureae (ot f. oty : 3RS SN, MU Ut & Y 3R HaR dier aTel Bl

ot IR< IS : 3R BIS!, T FIT UICT dTel IMSH 82 39 BTSY R I BSH H 30
BIIG! AN DI 8RB 3 fewe Ry gu el a1 Al Ul # 91 9ie 78 81, 89 ol JTId!
1l B WY 991 Ao PR < Bl

H g w81 A1 6 Sl a1 3l RMT TR I 7 P, I9 W g Yo a1 ATS 37 e
S10 AlfEar 7 foran g o Ue amesl S & fFR YT gal, Well 3R AR 3= Bl
AT B 3T H §IRPT H Il AT ITDhT T8 Scblel all, Te| SIb! STl 1T 2T
3T WRBIR AT GET 3T GRS BT Sl 31T & 98 $AD! Y TR BRAT & b gRepT H
T et UaT Y 3R SHAT & fFIR ! STemar =l @ § A § % a8 N1 99
SITEHT Hidel o1 AT Fidel ATSH B MY, I Y I 3 Hidel ATGH SUTET Bl *
...(TaEM)....

SyuTeae (st &, Iroha) : IR o, [ R ara

#} TRT AGT : 3T R G B T, F A IR B IRE IR 8T § sAfo] w4
SISIECICII

SHRIMATI KANIMOZHI (Tamil Nadu): We don’t want women to be discussed

here. You rather discuss..

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Sharadji, please confine to the
Bill.

SHRIMATI KANIMOZHI: We don’t understand.

sft TRe Freg: 1 fawy TR € M AfRy? 89 gEl fom W A 99 1 A I
TS ATET St dlet forg @ik Tofia TikeT St df 39 & BIH! 8 H dietl 39 § Udb o 31+
UHSIRNE BT 49 TRC B A7 3R 7 Afe 3 WY 77 1 TS BT 319 Ig I <A1fo7g
5 I =l HHAM 31 & T, I TS MUBT a1 B &I 31 I8 Tl MY g | oI ofiforg fp
3TIh U FBT A% 3MTsTl AR ACHETSd & AT a1 872 3119 AGST ¥ dJdhx [Sd
T® Tl SITY, AYD! BIs G-I Al 87 Ugel 3d Jgi 3 FRfAfear 1y o a1 fagwr §
I <9 991 fau) gt a1 gt Arfafeal & fog fafes w9 Sre @<t €1 s <t
T 3N A €, 9 fa 9R @ik 7 W 99 ¥Ed B

*Expunged as ordered by the chair.
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(MR. DEPUTY CHAIRMAN in the Chair.)

TEIGY, HRT HEl & [ IRPHR 39 f[d Bl Rl 8, <Afh g4 arex & gfam 4 foddt
AR DI AT BIIT o1 fawd! 1 319 Ul BifRrer IR o a8l il dier fAfsd aeira
AR TS T 8, 7 Rt I Bl qhsdhR 7 el | 3T wed W & VAT I1d g918¢ b
B SATh H | S0 T Mg B dRE 9 STdvE Y| 3MY A 9 wod H e DI, @
q1d St g

HEISY, J9Td= R8T off BIR SR ¥ 3R 89 9 9] B) & d Ol 9l oV o, 39
IR § §H B! T Bt |

ot TR : IR SN, 319 AT PHITYI

it ¥RE ATEq : 319 <RI [ g B0 ggell B 6 ST det o 59 fad &1 arn
&, f59 1 &1 98 faRiy o= 32 91 gafery § wadn g & gt sast aofl 3 aeerh fb
JAST 21 371 V8T & [ I8 9 € 13 872

SHRI D. P. TRIPATHI: Sir, Sharadji, just said one thing. I just want to say one
thing, not much. T am not participating in the debate. $78I1 |iddll, Hidell 31 BE
fera, TP & 9 A g9 B BITGRT 1 Hugd 3 Al B Yl Bl guiF B gU bal &
%5

"It T ORER . Tyeyor et

Slim and a little less than wheatish complexion. I am translating Kalidas. So this

is what is described in our great literature. That is what I wanted to say.

SHRI DEREK O’BRIEN (West Bengal): Sir, I rise to strongly oppose the increase
of FDI from 26 per cent to 49 per cent. It is not a coincidence that the Prime Minister
is on an Island somewhere in the Indian Ocean or the Finance Minister is on a plane,
as we speak, to London or the Home Minister is about to try some vegetarian Sushi in
Japan. So, who are we left with? We are left with the Foreign Minister on the Indian soil.
This gives us a very good sense of the priorities of this new Government and where this
Government is headed. So, it doesn’t surprise me one bit that they believe that FDI is the
magical jhadi bhuti which will cure India of all its problems and cure India of all its ills.
I have already heard what the Samajwadi Party said and what the JD (U) said. Sir, [ urge
upon the Bahujan Samaj Party and the DMK, as the Trinamool, not to be part of this new
alliance between this side and that side. [ want to give them five solid reasons as to where

both sides went wrong. But, before I give you the five solid reasons, let me respond to
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2-3 things which the speaker from the BJP said. He said that 100 per cent FDI is allowed
in the US. It is correct. But, what he did not tell you how many States have taken 100
per cent FDI. Sir, 37 States in the USA have never taken FDI in insurance. It is the State
law. And, only 13 States have taken. Secondly, he told you quite correctly that when the
LIC Chairman came and had coffee with us at the Select Committee, he endorsed the FDI.
What he did not tell you what happened on 9th March all across the country is that the

LIC employees were protesting, doing dharna and are going on strike.

Now, let me come to my five points — one-by-one. There is no emotion; it is only

rationale.
MR. DEPUTY CHAIRMAN: It is emotionally rationale.

SHRI DEREK OBRIEN: No, no; not politically. Trinamool always makes a
constructive criticism. That is why Mines and Minerals Bill is going through the Select

Committee.

Sir, Ram Gopalji made a point on the insurance penetration. I don’t want to dwell
on it. From 2000 to 2015, there has been an increase of 3.9 per cent penetration. What
has happened in the last five years? The penetration has, in fact, dropped by 1 per cent!
Now, their target is 3 per cent in the next five years. Don’t say we did not warn you. This

will never happen.

The next one is: In the last ten years, how much has the LIC given you in terms of
dividend. Sir, ¥ 7,800 crores is what you have got from the FDI. It is in ten years! What
has the LIC given you? It has given you about ¥ 1,200 crores to X 1,400 crores every year.
If you add it up, FDI in insurance gave you % 7,800 crores, but the LIC given you in the

form of dividend ¥ 14,000 crores in the last ten years. This is over a ten-year period.

Now, let me come to the dangerous part of investment in infrastructure. This is my
second point. Sir, 65 per cent of funds is invested in ULIPS. This is the private insurers
who have come to India and 65 per cent of their funds are in ULIPS. Sir, LIC has only 8
per cent. Now, what does it mean? It means, these funds are at high risk. That is why we

are telling you not to touch this, because it is dangerous.

And, Sir, the last point of investment in infrastructure is this. The average annual
premium for private insurers — it is an interesting figure— is ¥ 60,000. And, what is the

average annual premium for the LIC? Sir, it is ¥ 9,000. You can draw your own
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inferences as to who is going to the top-end of the market and who is, actually, doing the

dirty work at the bottom-end of the market.

My third of the five points is this. Letus come to claims and settlement performance.
These are not my figures; these are the IRDA’s figures. The best you can have is a six
sigma — 99.999 per cent. Look at the LIC. Sir, LIC’s settlement is 99.86 per cent and the
private sector’s settlement rate is 79 per cent. These are the IRDA figures; not my figures.

This is the same Chairman of the LIC who came, had coffee and said, ‘sell.’

Now, I come to lapse ratio. Sir, it is 5 per cent in LIC and, in private sector, it is 47
per cent! I am not getting technical. Ram Gopalji already mentioned about claims and,
if you do this, you will be sending LIC to the ICU.

Sir, portfolio investment has been included. This is hot money. Both the Congress
and the BJP have included themselves in this. This is dangerous. You all know what
happened with portfolio investments. You all know what happened during the global
recession. What would have happened to this money if it was caught up in the global
recession? Ifit was caught up in the global recession, I don’t need to remind you that AIG

was bailed out for almost for US § 200 billion. So, this is a very, very dangerous trend.

Sir, the Congress speaker who got up and said, ‘I went to UPenn.” This gentleman
also went to UPenn. It is good. We are happy and proud of such Indians. Then we
have Harvard and McKenzie. These are all very good institutions. I only went to St.
Xavier’s in Kolkata. So, I wanted to quote a great American Nobel Laureate, Joseph
Stiglitz, because even Joseph Stiglitz cautioned against FDI in insurance. He avoided
foreign capital and advised to leverage domestic savings. Now chhodo. If Joseph Stiglitz
said this, he said this. But I will conclude; I am not taking extra time. I want to make my
last point. I will conclude with an Indian quote: “The public sector general insurers had
expressed confidence in raising the capital as required by IRDA.” Please listen to this.
“The double digit growth of the Indian insurance sector could be maintained during the
global financial crisis of 2008.” The Indian sector was absolutely safe because 74 per
cent of the paid-up equity capital was held in Indian promoters and only 26 per cent in
foreign promoters. It was a disaster in 2008. Thankfully because we are 26 per cent, we
got saved. I have not finished my quote. “The Committee would, therefore, consider it
prudent to seriously pursue the alternate route of tapping the Indian market for raising
the capital required for sustenance and growth of the sector.” Now, who said this? This
was said by Yashwant Sinhaji. At least, he should try and convince you, because this was

said by Yashwant Sinhaji! When will the Trinamool warn you? We warned the previous



Recommendations of the Business [12 March, 2015] Advisory Committee 487

Government. What did we warn them on? We warned them on land acquisition. We were
the only party who called for a division and said, ‘Don’t do that.” But our friends from the
Congress and the BJP said, “No, you guys are 11-12 in Rajya Sabha.” Then, we called for
a division because we wanted to warn you. Now what do I say? This is Yashwant Sinhaji.

All T have to say at the end is:

T TR U1 B HAT"

Thank you.

RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

MR. DEPUTY CHAIRMAN: I have to inform Members that the Business
Advisory Committee in its meeting held on the 12th of March, 2015, has allotted time for

Government Legislative and other Business, as follows:-

BUSINESS Time Allowed

1. General discussion on the Budget (General)
for 2015-16.

2. Consideration and return of the Appropriation
Bills relating to following Demands, after they
are passed by Lok Sabha:-

(i) Demands for Grants on Account (General) for 2015-16; Ten hours
(i1) Supplementary Demands for Grants (General) (To be discussed
for 2014-15; and together)

(iii)) Demands for Excess Grants (General) for 2012-13.

3. Consideration and passing of the Mines and Minerals One hour
(Development and Regulation) Amendment Bill, 2015,
as passed by Lok Sabha, after it is reported by the Select
Committee of the Rajya Sabha.

4.  Consideration and passing of the Coal Mines Two hours
(Special Provisions) Bill, 2015, as passed by Lok Sabha,
after it is reported by the Select Committee of the
Rajya Sabha.




